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Final Order No. 55731/2017

Per: Justice (Dr.) Satish Chandra:

Sh. Raghvendra Singh, Id. Advocate for the appellant submits that
against the impugned order, the appellant has already filed Writ Petition
No0.2531/2017 whereby an interim order was passed by the Hon’ble Delhi High
Court staying the impugned order. In this scenario, he prays to withdraw the

appeal. Ld. AR for the Revenue has no objection.

2. Defect memo upheld and appeal filed by the appellant is not admitted as

withdrawn.
(Dictated and pronounced in the open Court).
(V. Padmanabhan) Justice (Dr.) Satish Chandra)
Member (Technical) President
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